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Central Administrative Tribunal -
HYDERABAD BENCH : AT HYDERABAD

0.A. No. 242/83% Date of Decision : 26-6-52
T.A.No. ‘
P.A.Pramoda Rao - ‘ Petitioner.
~.<\-~___‘_'~

Advocate for the
petitioner (s)

Versus

Respondent.

Advocate for the
Respondent (s)

CORAM :
THE HON'BLE MR. p.C.Jain, Member (Admn.)

THE HON’BLE MR. T.Chandrasekhara Reddv, Member {(Judl.)

1. Whethér Reporters of Vlocal papers may be allowed to see the Judgement [N
2. To be referred to the Reporter or not 7 ~(_

3. Whether their Lordships wish to see the fair copy of the Judgment ? &/

4. Whether it needs t6 be circulated to other Benches. of the Tribunal ? ./

5. Remarks of Vice Chairman on ¢olumns 1, 2, 4
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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CENTRAL ADMINISTRATIVE TRIBUNAL : HYTERARAD RENCH
' . ‘AT HYDERARAD,
. 4 - R v l. : ' - . ‘ T
0.A. No. 942 Af 1989 Date of order: 26-6-1992,
'BetWéen

P.A.Pramoda R20 ... Applicant -~
cand - o
1. Union of Tndia, rep.-by-thé
“Secretary, Min, ofLabour,

New Telhi-l,.

Director General, : -
" EST Corporation, Nzw Delhixl,
Dy.Regional Director,
ST Corporation,

-163,

s

Andhra, Pradesh, Hyderahagd

«. . Regponiante,
Appearance:

CTor the. applicant

.':er}jT.Jayant,.Aﬁvocate
 For the Respondents

-
-

,Mr. N,Ehaskéra Rao, A3dl.

.cesc

The Hon'ble: Mr. P.C. Jain, Member - (Administratizn)
The Hon!ble Mr:. T.rhandrasekhara R=ddy, Memhe
T ' :VN'CLA;':' o

r (Judicial)
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{JUDGMENT OF THE 3UNCH DELIVERTD 8Y THE MON'BLT SHRT o,.” JATIN,
MEMRTR (A)). .

" Tn this appliéationlunﬂek Séction 19 ~f the Administra-

- o o G N |

tive Tribunals Z2ot, 1@8%,_* - ¥ the applicant whn was an
U.D.C} in thp-E.S.I.Corpopation, Andhra Pradesgh, Hyﬂerabad,
i= aqqfieveﬁ anainat Kis nénémr0ﬂot£5n to- the post 5f
.'Assisténtfﬂead Tlerk as mer his seniority under the

BSIT (Staff and Conﬂifioﬁs of Service) Reqﬁlati@ns, 1959,

tle has Draved-for a Airectisn +o the Respondents to promote
him‘to the a‘orésaid_gost-witﬁ effect ?rom the date Froﬁ

which his immediate junior was promoted by the office

order dated 23-31-1939.

.2. Tbe-R@sbonﬂ@nts have.éont%stéﬂ the Q'AT by filing
a céunter to which no rejoinder ig filed by the
anplicant.
‘ . . . ) <
7. %We have perucsed the material on record. e hawh heard
the learned counsel for the varties fmem 23-6-92, This Ccase
»wés adjourned to . tofav for the puroosenf perusinq the
minutes of the D.P.C. which'has consideréd tH@ cAase 5‘ the
promotion of'tﬁé acpiicant_in its meeting on 11-5-1989,
Thése minutéé'have "een perused as placed before us,
It is not in d&spute that{the abpliéant was élinible'Forj
_consideration for promotion against the additional 62. posts
of Aésistant cadre which hecame availahle on 16-2-1989
Cue to i%piem@ﬁtation f the reviseéHnorﬁs.§f ataff in
ﬁhe'E.S.I.Cornoratiah. The appli~ant was considered fdr
the said:nromotinn-hv the b.Plc;-which met on 11-5-89
alongwith othars. Howevéz, as the apolican: waéAﬁnﬂep-
‘goihg fhe‘peﬁalty Qf‘withholﬁind of two increments

LI
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fallina Aue on 1-4-89 an€.1—4-90 impos=d on him by
order Adated 29-12-87 in pﬁrsuance of disciplinar?
nroceedings iﬁitiated,anainst him, in the ordfers

issued for promotion of U.D,.Cs., his name wAas not
included. After the perusal of thefiinutss of the D.P.C,
which cnongsidered the case of the apoplicant, we find
that the Resvondents Jid hot issue fhe oromotion order
SF the apolicant sfrictlv in accordance with *he
recommendations of the D.P.C. in ibsemestimes. The
r=levant nortisn of the minutes of the D.7,

to the annlicant is extracted below:

"Para R:1= The D.P,.C. has also examined the case

nf Sri P.A.Pramod Rao (S1.No.7 ©f vara 4 abnve)
who was awarded the penalty of withholding 2 incre-
ments with cummulative effect falling Jue on
1-4-88 and 1-4-89,and found him fFit for oromation
in thelight of his general service record.
However, his »romotion order will »e issusd on
completion of penaltyv perind."
I view »f the recommendations of the U.P,2, as above,
it cannot be said that the action of the resgnondents
' o
is either arbitrary or illegal. The avplicant had a
right tnhe conzider=d as he was =ligihle for the =5id
vromntion and he was aonsidered, He has 2186 heen
found fit for oromotinn butﬁis nromotion is tn he
is=ued only after the penaltv which he was underaoing
at that time has “een comovleted. The contentionn of
the applicant that promoting his junior without promnting
him is violative of Artirles 14 and 16 n the Constitutinn,
cannot hefipha1ld, in the facts »f this case. as those who
have been nromoted and the anplicant who was not

nromoted €or the afore=aid reason cannot be =zaid to be

equally wlaced., It is also not the case 6f double.

contd.. .4,
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ljeogérdy as it is sought to he made out_by the
soplicant (Ch.Venkata Reddy & Ors. Vs. U.0.I. & 0rs./

1987 (2) SLT 117 (2aT)

4, Tn the liaht of the foregoing, we see no marit
in this N.A. and the <ame is accordingly dismissed

teaving the parties to hYear their own costsa,

- - . ' -Q‘ !V .
-— . -\ ) X 2 G . ‘
e -0 ke Famn s "“‘“f?f°' -G
(T.Chandrasekhara Reddly) {(Pp.c.Jain)
Member (Judl.) Membhear {(Afmn..)

(dictated in oven court) Depu{y Registra )

whb/
To

1, The Secretary, Union of India,
‘Min, of Labour, New Delhi-1.’

2. The Director General, ESI Corporation, New pelhi-l.

3. The Deputy Regional Director, ESI corporation,
A.P.Hyddrabad-463,

4, bne 'c0py to Mr,T.Jayant, advocate, CAT.Hyd.

5., One copy to Mr.N,Bhaskar Rao, Addl. CGSC. CAT.Hyd,

6. One copy to Hon'ble Mr.T.Chandrasekhar‘Reddy,'M(J)CAT.Hyd
7. One spare copy ‘ .
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CHECRED By APPRCVED JENY

TYPEL BY COMPARED BY

N TFR CEJ-@ ADMINISTRATIVE TRIY
BUNAL rf‘_{DERL.BAD BENCH,

THA 40w 3LF -

AND

THE HON‘BLE'EVR.T.CHM\TDRASEIG{?-\R REDDY : 1{
MEMBER (J)

ND

THE HON'BLE MR,G.J. ROY 3 MEMBER(J}

Dateé: ‘LB_Q ~1992 %/

LREER /TUDGMENT

" R.A./C.A./MA, Wo.

| in
o;é.No. qLU/ ,8{9 ﬂf/
T.A.No., (_‘»‘J.P;No. )

Admit d and 1nter1m dlrectlons

_issue

.Allowe
’ pem & et a4 hare e R e IR e
Disposefl of vith directighg, Tiisuative Tribunc |

$
Di smissed ' LESATOH

— — 592 %

Dismisse¢h as withdrawnl
for Befault, : HYDE ABAD DENCIL

R

[ — R R

Dismisse
M.A. ord red/Re jected,
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No order as to costs,
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